1 ZE8® NO 51 COURT NO. 1 SECTION |1 A

SUPREME COURT OF I NDI A
RECORD COF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (Crl) No(s).1499/2006

(From the judgenent and order dated 30/11/2005 in CRLA No. 189/1997 of the H GH COURT OF

PUNJAB & HARYANA AT CHANDI GARH)

RANBI R SI NGH & ORS. Petitioner(s)
VERSUS
STATE OF HARYANA Respondent ( s)
_(?/\:r’th appl n(s) for bail and permission to place addl. docunents on record and exenption from f
iling

O T. and office report )

Date: 01/05/2006 This Petition was called on for hearing today.

CORAM :
HON BLE  THE CHI EF JUSTI CE
HON BLE MR JUSTI CE C K. THAKKER
For Petitioner(s) M. Naresh Kaushi k, Adv.

Ms. Shil pa Chohan, Adv.
M. S.C. CGupta, Adv.
M. D.K Sharma, Adv.

Ms. Lalita Kaushik, Adv.

For Respondent (s)



UPON hearing counsel the Court made the follow ng

ORDER

Appl i cations for per m ssi on to pl ace addi ti onal docunent

on record and

exenption fromfiling official translation are all owed.

Leave granted.

(N. Annapur na) (V. P. Tyagi)

Court Master Court Master



